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Petition(s) for Special Leave to Appeal (Civil) No(s).15286/2011

(From the judgenent and order dated 31/ 03/ 2011 in AA

160/ 2010 of The H GH COURT OF BQVBAY)

BHARAT RASI KLAL ASHRA Petitioner(s)
VERSUS

GAUTAM RASI KLAL ASHRA & ANR Respondent ( s)

(Wth appl n(s) for and prayer for interimrelief)
Dat e: 08/08/2011 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE R V. RAVEENDRAN
HON BLE MR JUSTI CE A. K. PATNAI K
For Petitioner(s) L. Nageshwar Rao, Sr. Adv.
Prat ap Venugopal , Adv.
Sur ekha Ranman, Adv.
Nanr at a sood, Adv.
K.J. John & Co., Adv.
For Respondent (s) Mahesh Agarwal , Adv.
Ri shi Agarwal , Adv.
E. C. Agrawal a, Adv.
Radhi ka Gaut am Adv.

FRET Zoooo

UPON hearing counsel the Court made the follow ng
ORDER

The medi ator (Justice Sujata V. Manohar)
has sent a failure report dated 20.7.2011.
| ssue noti ce. M. E. C Agr awal a,
| ear ned counsel accepts notice on behal f of
t he respondents.
The interimdirection of this Court by
order dated 31.5.2011 that the petitioner shall
not be arrested shall continue.

List for final disposal next week.

(O P. Sharm) ( MS. Negi )
Court Master Court Master



